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26. It is further observed that assessee has made advances to the 

sister concern in preceding assessment years and had claimed 

interest on borrowed funds as expenses which were never doubted in 

the assessment completed u/s 143(3) thus, as a principal of 

consistency also, under identical circumstances where assessee was 

having sufficient interest free funds, no disallowance could be made 

u/s 36(1)(iii) of the Act. We thus find no infirmity in the order of ld. 

CIT(A) which is hereby upheld. The Ground of appeal No.1 raised by 

the Revenue is dismissed. 
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